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DR. JOHN BRITTAS (Kerala): Sir, | associate myself with the matter raised by the
hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

SNt Suuafa : FEE s famasia Rig drgsiil Demand to Implement Uniform
National Level Parameter for Release of Prisoners. Not present. S IEEIR! HEI],
S MY SIRT AR I &, 1 S9b Aecd DI GASHT A1 AMMRY 3R IF a7 Hig[a I
YET A1 3R 3R 819¥ # &, 9 3MMUdT &9 9 UR 78! &, oI I8 AMUd oy self
introspection T 49T 21 ...(FHH)... 1T SfSYI AT Big WIS 8] gl 169 i,
JMT ] BT ST %, e Y 34 g g 81 WiSll Dr. Fauzia Khan, on ‘Request to
Address the Issue of Missing Women in India’.

Need to address the issue of missing women in India

DR. FAUZIA KHAN (Maharashtra): Thank you, Sir. The issue of missing women in
the country is alarming with 10,61,648 women missing alone in the years 18 and above
and 2,50,430 girls below 18 years have reported missing between the years 2019-21.
Over two lakh women went missing in the State of Madhya Pradesh alone between
the years 2019-21. Yet the reasons have remained undisclosed. Sir, the suspected
reasons behind the disappearance of these women are diverse like trafficking, trade
and, in minuscule cases, elopement. Tackling this issue requires collective action on
various fronts, strengthening law enforcement to identify networks, enhancing border
control, establishing a database for accurate identification of the reasons for the
disappearances. Additionally, the numbers have come as a surprise to many
indicating the lack of awareness of the incidents of disappearance of women.
Therefore, public awareness campaigns, community involvement and educational
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programmes can help prevent vulnerable individuals from falling prey to traffickers.
Despite designated stop centers, the unprecedented increase in numbers suggests
the possibility of organized criminal activity. A recommendation to address the issue
of missing women involves the establishment and maintenance of a comprehensive
register by the Government documenting details of every woman reported missing.
This register should serve as a centralized database enabling efficiency tracking and
tracing efforts. Sir, additionally, specialized teams should be formed to investigate
each case with the focus on identifying potential foul play. These teams could
comprise experts from law enforcement, social services and legal professionals to
ensure a thorough and coordinated approach in understanding the circumstances
behind each disappearance to ensure accountability and effectiveness.

(MR. CHAIRMAN /n the Chair.)

Sir, this issue is of grave concern. How can women go missing like this? Just without
any reason women missing is a grave issue. The Government must pay attention to
this.

DR. JOHN BRITTAS (Kerala): Sir, | associate myself with the matter raised by the
hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.
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SHRIMATI VANDANA CHAVAN (I\/Iaharashtra): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRIMATI JEBI HISHAM MATHER (Kerala): Sir, | also associate myself with the
matter raised by the hon. Member.

MR. CHAIRMAN: Now, Shri Rajeev Shukla on ‘Concern over Poor State of Under
Trials and the Imperative for Judicial Reforms’. Not present. Shri Kailash Soni on

‘Demand to Add Biography of Shri Jayaprakash Narayan in Academic Syllabus’.

Demand to add biography of Shri Jayaprakash Narayan in academic syllabus

st Home FA (T TSI : HEed, H 3MUP HIEgY ¥ ANHR b JHET < b Udh
HEaqul % I I AT g1 $9 ST b JE= W=l AU A1, BifTdRT, I
DI JMSTET | AYAT HEIYUl AN o dlel gaigdl a1, giar & |4t <2l &l
THTST- AT, T8l b ISHIId [daR] B Tolald I <G+ aTel, I Sd &

A, faRIy ey 211 9t & o & folv Foy &=+ dral..

MR. CHAIRMAN: Question Hour.

S BT AL : 29 D) A TTARYRTRI & 7T, S Aviald A ShiH dret, 89 faaRT
I ST aTol, A=l b SNeDhdT, TITTAT ... (SILT)...

2 PHeIrer A : g Bl gER JATSIIET - JUTTDTe b [dog ey BR dre....

it g R aTed (STR UQY) : 9EIed, § @Y 91 399 fIug & 9121 dag Hear g
it IFTEiE ST (BRAN) @ wEIGy, H Wi Wi &l 39 AWy & A1y Hag Hal g

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the mention made by
the hon. Member.



